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Shri Kidwai: Wherever there has 
been a rise in the orice of foodgrains 
the demand foF rise* in wages is very 
Mtural.

Shri T. N. Singh: Has any attempt 
been made b j Government to correlate 
the higher cost of ^ving with the wage 
level?

Shri Kidwai: So far as the organized 
labour is concerned in most places this 
is so.

- Shri Dabhi: May I know whether in 
Bombay State the issue price of cereals 
has increased by 47 per cent?

Shri Kidwai: In Bombay it is 47-6 
per cent. •

Shri Thanu Pillai: May I know
whether wheat has not been taken even 
before the stoppage of subsidy in 
Madras?

Shri Kidwai: In Madras State there 
is some wheat which the Government 
has now declared as surplus.

Shri Thanu Pillai: Is it a fact that 
because of non-taking of this wheat it 
became rotten and when it was-distri
buted, it was made much fuss c.'f by 
some parties that we are giving'rotten 
Wheat to the people?

Shri Kidwai: I am not aware of this, 
but I can accept the hon. Member’s 
statement.

Shri K. G. Deshmnkh: In how many 
states satyagraha was offered on the 
stoppage of this subsidy?

Shri Kidwai: I think it was offered in 
only one state and that is Bombay.

Shri T. N. Sinnrh: Are the Govern
ment aware of the fact that this year 
procurement has been lower so far in 
almost every State as compared with 
the previous year. As a result cf the 
further lowering of prices, do Govern
ment expect the procurement target to 
be Reached?

•Shri Kidwai: This information is 
quite contrary. In most of the mandis 
in Northern India more grain is being 
brought for procurement than Govern
ment can cope with;

Fertilisers Deal

*521, Shri K. Snbrahmaiiyam: Will 
the Minister of Food and Agricnttnre 
be pleased to state whether Govern- 
naent have ordered a fresh enquiry 
into the purchase, handling, forward*

ing and distribution of fertilisers from 
July 1, 1946 on the basis of the findings 
of Mr. Justice G. S. Ra-jadhyaksha of 
the Bombay High Court? ^

The Minister of Food and Agri
culture (Shri Kidwai): On the basis of 
the findings of Mr. Justice G. S. 
Rajadhyaksha, Government has order
ed Police investigations.

Shri K. Subrahmanyam: May 1 know 
what are the exaqt reasons for order
ing a fresh enquiry?

Shri Kidwai: It is not a fresh en
quiry. Justice Rajadhyaksha foimd 
that il is a Police case an4 the case has 
been handed over to the Police.

Shri K. Subrahmanyam: Is it true
that certain officers involved in the 
above scandal are being transferred to 
other Ministries?

Shri Kidwai: The enquiry report is 
still confidential. As every Member 
of the House is aware certain officers 
have been arrested pending a prose
cution. *

Shri K. Snbrahmanyam: What is the 
amount involved in the scandal?

Shri Kidwai: It is differently esti
mated. In one case it is about Rs. Bff 
lakhs and the other is a guess work as 
to what would have been the cost i f  
the order had been placed at a certain 
time and this is Rs. 68 lakhs or less.

Maharaja of MAinpuR (Aixowances)

*528. Shri L. J. Singh: (a) Will the 
Minister of States be pleased to state 
what was the monthly allowance of the 
present Maharajah of Manipur before 
integration of the State with the 
Government of India?

(b) What is the present allowance 
enjoyed by the Maharajah?

The Minister of Home Affairs and 
States (Dr. Katju): (a) Rupees one 
lakh and sixty thousand per annum 
(Rs. 1,60,000).

(b) Rupees three lakhs per Jinnuln 
(Rs.. 3,00,000) but this is inclusive of 
the allowances to be paid to the 
relatives of the Ruler, expenditure on 
certain armed guards, and the main
tenance of palaces etc.

Shri L. J. Singh: May I know what 
is the annual average income of Mani
pur State?

Dr. Katin: I can give you a guess„. 
but I am not quite sure of the figure.




